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Order with Signature 

so adviscd may file a rejoiider.ii S3 
	A 

of 1996 is disposed of. 	 jc 

c 	£c) 
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oe(iuinrf 	 2,c 

7.i.97 
	

Shri Akhaya Mishra says that 

counter is ready and it will be filed 

by to-morrc. Shri H.M.Dhal may file 

rejoinder1 if sO advised. Call after 

two weeks for 1aring. 

M]LMBLR (DMINISTReT lyE) 

5.2.97 
	

Shri 	 is 

Adj ourd to 1St week of March, 1997. - 

MEMB1R (ADMISTR4ITIV) 

MBER (Ju1c 'L) 

C .3.97 
	

At the request of learrd 

AdcIl.Standing Counsel Shri kya I4ishra 

adjourned to 26.3.1997 for final hearing 

No further adjournnent will be given and 

the matter will be disposed of on the 

I basis of materials available on record 

if the counsel for either sides remains 

absent. Case to 26.3.1997. 
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20.3.97 	 Lcarned 1yer fo the petition 

aparS and submits that in the counter 

iled by ReSpoents in this case - cy 

of which has been served on the Ia arned 

for the petitioner, in para-.i, of 

1 the bottom of page-i, it hasbeen stated 

that this Tribunal has no jurisdi--ticn to 

decide disputes against the Resp ndents 

(Institute of phvsics.Bhubaneswar which.. 



_ 

is an autonomous by and dces not corre 

within, the jurisdicticn of this Tribunal. I k4 m') 	)/ 

Larrd lyer for the petitier accepts I 

this position and submits that he wants to 	iL ' 

withdr' this application for pursuing the 

matter in the appropriate court o l. 

In view of this, his prayer 

if7 a1l7ed and the petition is disposed 

of as witMr&,n. 

Vice—Ohai rman 
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